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INTRODUCTION 

I. the Chairman, Committee on Public Undertakings, havin, been 
authorised by the Committee to submit the Report on their behalf, 
present this Fifteenth Report on the action taken by Government on 
the recommendations contained in the Hundred and Twentieth Report 
of the Estimates Committee (Second Lok Sabha) on Sindri Fertilizers 
and Chemicals Limited (now part of Fertilizer Corporation of India 
Limited). 

2. The Hundred and Twentieth Report of the ·Estimates Committe~ 
was presented to the Lok Sabha on 1st April, 1961. Governm~nt fur-
nished their replies indicating the action taken on the recommenda-
tions contained in that Report between 9th June, 1963 and 10th Decem-
ber. 1965. As the Public Undertakings are now to be examined by 
the Committee on Public Undertakings the replies of Government to 
the recommendations made by the Estimates Committee in the afore-
said Report have been considered by them. The draft Report was 
adopted by the Committee on 23rd December, 1965. 

3. The Report has been divided into the following four Chapters:-
I. Iteport. 

II. Recommendations that have been accepted by Government. 

III. Recommendations which the Committee do not desire to 
pursue in view of Government's reply. 

IV. Recommendations in respect of which replies of Govern-
ment have not been accepted by the eommttt. 

4. An anaiysis of the extent of acceptance of the recommendations 
is given in Appendix IX. 

NEW Da..HI; 
2nd MaTch, 1968 
Phalguna 11. 1887(8) 

D. N. TIWARY, 
Ch4trrnan, 

Committee on Public Unclmaking •. 



Production 

CBAPDa I 

REPORT 

.. . 

In para. 3 01 their 120th Report on SiDdri Fertilizers an4 Cheaicels 
Limited, the Eetimatell Committee (116O-6l) pointed out that the )In-
duction of ammonium aulpbate at Sindri had boen d""UIliD, tro. 
1917-58. In 195t-eo the producttOll amounted io 2.86 J.alch tQDI ~h 
wu only 81.5% of the rated capa.city of· 3.6 lakh tons of the ~t. 
The Committee also pointed out in para 19 of that Report that the 
shortfall in production was the main reason for tke low ratio between 
capital employed and the sales. 

2. In their reply Government have .ta.ted that with the limitation 
in regard to the quality of gyp~ available from :Qaj.BtMn, the 
maximum production at. Ammonium Sulph .• ~ that could be expected 
from the Sindri Plant as designed is about 3,30,000 tonnes per annum. 

S. 'The Committee on Public Undertakinga ftnd that the production 
of Ammonium Sulphate at Sindri since 1958-80 has been lower than 
even the reviled estimated capecity (3.30,000 tonn.ea) of tbe Plaat as 
shown below:- . 

TlmMS. 
1959-60 2,89,828 
1960-81 3,05,218 
1961-82 2.M._ 
1982-83 8,23,523 
1963-64 3,07,107 

.4, The CommitC .. rep-et to oba!en?~ tMt 81though the ~,lcIft 
of Ammonium Sv.lpMte at SinMi has beeA much befow the ".&ed 
capacity aU the,e flear" no effectWe ,tepa h.twe been t&ke1l to imprOH 
the politicm. AU~gh oertGin pr.G~_ tAios ,...,.. hMte been 
under conriclet"atjon for IOm.t 'jJU:Is (c.f. ~,.,...... refJlsl te poro 
15) firm decision for implementing !Orne' of tM item. o.f 1DOf'k WI 
taken only recently. It it evident th4t iMteGd of taking immediate 
,.emedial m.ecuures. matur ha. been allotoed to drift few year,. 

5. TM CQtJ'Jm.i.ttee would ifliV1te tlttfRtjon in thiJ COfI,~tion to pa,.. 
73 01 tAciT 6th Rqort (Third Lok S4bh4) on ,..,.tUiz.,. Corporatioa of 
IncUa Umitecl prtll~ Co Pcad~fMftt ia AprU, 1_, wlMnrin ~r 
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h4~e recommended that GOVe1"nment should set up an Erpert Corn.-· 
mittee to emmine the variou.a attern.ative proposal.! under their conIi-
deration to rehabilitat. the Sindri Unit au to evolve a BUitGible BChenwr 
.fter considering the technical, fi~-ncial and other aspects. T1tey 
hope that urgent att....ontion would be paid to this matter now. 

Profits 

. 8. In para 20 of· their Report, the Estimates Committee pointed 
out that percentage of net profits to the total capital of the Sindri Unit 
during 1958-19 was 5.04%. They observed that this was a low rate. 
In replYi GOVernment have stated that the rate of profitability depend..: 
ed to·8 large ext~nt on the· ptiee secured for the· products of the fac- . 
tory. The retention price allowed to the Sindri Factory during the 
period from 1~53 to 1958-59 wasdeterminerl by Government on 
ad hoc considerations. If the factory had been allowed a retention:· 
price equal to the imported price during this. period, the additional 
realisation from sales would have amounted to Rs. 3.90 crores. Spread 
over a period of seven years (from 1952-53 to 1958-59) this would have-
meant an increase in the profitability by 3.3~o on the Share Capital of 
Rs. 17 crores. 

7. From a statement furnished by the Ministry at the instance of 
the Committee (Appendb'J) it is observed that since 1959-60, the­
retention price allowed for the prodv.ct of tke SiM'I'i Factory has been 
higher than that of the imported mate1"ial.Even then the, 'I'esu1tsof ' 
the wO'I'king of the Sindri Unit have been unsatisfactory and the per­
centage Of net p'l'ofits (befO'l'e p'l'oviding fO'l' interest on lpan but 
taking into consideration the addi.tional· 'i11Cl'ease in retention price 
from 1st April, 1962) to the total capital employed was 1·72, 5'5 and 
2' 23 only during the years 1961-62, 1962';63·and 1963-64 respectively. 
It is therefOre evident that the reasons fO'l" the unsatisfactory position 
at Sindri could hardly be attributed to the low retenti,on a.llowed for 
its p'l'oducts. From the information furnished to the Committeedu'I'ing 
th~r .exami'f,ation of Fertiltzer Corporation of India. they find that 
t~e is scope for economy in the operatiOO of the Plant as pointed out 
in. para 277 Of the Si:rth RepO'l't (1964-65). The Committee would 
therefore 'I'lritemte the eattier ,.ecommendation of the E8timat~s Com­
mittee aM desire that etfecti~ gteps be taken to improNthe working­
of the Sindri Unit . .. 
Indigenous 77I4nufacture of Spu.es 

8. In para 1 of their First Report (Second Lok Sabha), the Esti-
mates Committee,while·,co~mcnting u.pon the need to'deye.10p indl-
genou~ mlU'lufacture 0' lIpare patts suggellted that a list ot spares w1tid~ 
could be met· ortlyby imports should be drawn uti by the Sindri 'FerS': . 
lSzers and· Chemicals Limited and' that this list should be periodically 

\' 
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reYiewed. They also suggested that the list and necessary informa-
tion regarding the items therein should be made available to Associa-
tions of Manufacturers and SIlIPneerin& .1ndustrieJ and potISibUity of 
uti~. spare capacity in Defence Industries should be explored. In 
para 36 of their'12Oth Report, the Estimates Committee regretted that 
inspite of their earlier recommendation nothing had been done in that 
direction and hoped that Government would take action in the matter. 
In ~heir reply Government have stated inter alia that items of spares 
which are available in the country are not imported. Most of spares. 
required for eql,li.pment are however of a proprietory nature for which 
manufacturers do not supply fabrication drawings and details. More-
over the number of individual items consumed per year are few· and 
fabricators are, therefore, reluctant to take up their manufacture. 
There is, therefore, very little scope for getting these spares manufac-
tured in India by the Indian manufacturers. It may however bepossi-
ble to take up the manufacture of spare parts of proprietory nature as 
well in cases where the Indian' enterpreneurs would have already 
taken up the production of the main equipment in collaboration wit 
the foreign firms. With the development of industries for the manu-
facture of main equipment the need for import of spares of proprietory 
nature also would come down. 

9. The Committee are not satisfied with the above explanation. 
They feel that with the present prOgress in engineeri.ng and steel in­
du-stries it should be possible to produce almost aU the spares required 
by the fertilizer p14nts within the country. Further, with the develop­
ment of fertilizer industry, t1u! requirements Of spares have also greatly 
increaseti. Therefore, in order to aVOid the drain on foreign exchange· 
it is essential that every effort should be made to develop indigenous 
production of spares. Even in case of spares of proprietary nature,. 
the Committee feel that while entering into agreements with. manufac­
turers for the supply of plant and machinery, it should be possible to 
provide for procurement of fabrication drawings and· details of such 
spare parts even if it be on payment. The Undertakings will then be-
in a position to take up the manufacture of these spa.res ei~.her in their 
own workshops or with the assistance of ancil14ry industries. The­
Committee suggest that this should be:borne in mind whiU entering· 
into agreements with the suppliers uJ plant and machinery atld equtp-. 
ment ifijuture . . They further ~gelt th4t (I lilt of all t1&e Bp4f'e ~ 
w~ieh are imported should b~\pi~"edwith compUrte'e'peCifl.t.t4ti,orv 
and circu.Uited:~ aU~· for ncouragiRg i~ ~ 

The Comm~(tilBo (ferire th4t *hCin:fonnation f'#g4rding the . 
""antity and VGlue of annul im~, and the ~rel obtained indigen­
ously should be included in the AnftUl Reports of all hblic tTncfer-. 
'Cl~. 



CHArTD II 

REcOMMENDATIONS THAT HAVE BEEN ACCEP'l'ED BY 
GOVERNMENT 

Reeommend.tioa (Serial No. I) 

It is diftlcult to understand why the company kept quite for so long 
without looking into the condition of the plant and allowed it to detet-
iorate 10 markedly. The Committee feel that comprehensive enqUiry 
into the matter ihould have been made and remedial measures adopted 
much earlier. They trust that mana.gement would now take neCes-
sary stepa to implement the remedial measures suggested by the Ex-
pert Committee without delay (para 8). 

Rli:PLy OF TIll: ~ 

. The main recGmmenciations made by Dr. Husain Zabeer are the 
fol\owing: -

(1) In order to maintain a high level of productj,on a.nd in order 
to keep the gas generators in good ~ape with no clinkering 
troubles, un-interrupted and uniform supplies of different 
types of coals should be ensured and the coals should be 
blended in a certain prl)portion. 

(2) Immediate steps should be taken for complete overhaul of 
all the eight gas generators and repairs and replacements 
of worn out parts, including ash removal grates and platH 
of the jacketed boilers of the genera.tors. 

(3) The coal and coke haIldling units should be thorougllly: re-
designed and renovated with the assistance of experts in 
the line, 

(4) All old stocks of weathered cOBl should be disposed of im-
mediately. 

Arran,ements have been made to make availa.ble the recommended 
quantities of the different types of coals for the Sindri ooke oven plant. 
It bas not, however, been ,a.lble ill actual practice to secure un-
Inwrrupteci IIQPPliea of all the .NquiNd quantities of the cI1fterenl 
types of coal because of competin, aemaMs for the _~. typea of eoal 
ior other equally important purposes, e.g. for making steel. Th.e~i~ 
tiOllls, bOW'e'¥'er, ~ much better than it was in 1 ..... 

< • 

" 
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The ash rt"moval grates have been replaced in all the eight gas 
generators. As regards plates of _the jacketect boilers, on the basis of 
the reeommendationa of anOther Committee of ~na subsequently 
appointed by the Board of Directors with Dr. Husain Zaheer 8&. Chair-
man and WithShri H. N. Se"..hna and a foreign expert (Df. HamID) as 
members, replacement of the boiler jackets is being efteeted as lAd 
when found ntceaary on periodical inapection of their condition. So 
far such replacement hal been effected in one generator. 

The entire material handling arrangements have been redesigned 
with the assistance of Mis Simon Carves, it reputed firm for material 
handling lay-outs. The work has been given on contract after in- ' 
viting tenders from leading tlrma. The work is 'in progress. All the 
old stocks of weathered coal have since been diposed of. 
[Mu..i8try of Steel and Heavy Industries (Deportment uf H~"" 

Industries) D.O. letter No. Ferta. 13 (7) 160d4ted 9th JV/M, 1863]. 

Recommend.it_ (Serial No.7) 

The Conunittee trust that the Company would review the present 
practice in regard to the provision of depreciation so as to build up 
ad'equate reserves for replacement of old plant and machinery when 
due. (~,.. 22). 

REP!. Y or THI: GOVERNMENT 

The Company is being asked to keep this in view, but imple-
mentation would depend upon the retention price paid to the Com-
pany by Government. 

[Ministry of Steel & Heavy lmluatrie, (Deptt. of Heavy Industrie,) 
D.O. letter No. Fert •. 13 (7) 160, dated the 16th MCJ7'CA, 1*]. 

FURTHER INFORMATION CALI.ED FOIl BY THE COMMI'l"I'U 

The policy of Government in regard to the proviaion of depreda-
tion by public undertakings, including J'fttilizer Corporation 01. 
India may be stated. . 

[L.S.S. O.M. No. lI-PU'., dated the 13th October, 19M] 

RCPLY or THI: GoYaxMDfT 

A CPP)' Qf the MiniStry of Finance (Department of Expenditure) 
O.M. No. F. 3 (5) -PC/62, dated 11th April, 1963, indicating the 
Government's policy to be followed by public undertakings in pr0-
viding lor depredaU. is encloied. A~ II). 

[Minut11l ~f ~roleum .~Ia O.M. No. (Il)-1,(T) /80, doted 
the ~h ~ber. 19M] •. 
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Reeo~end.tio .. (Serial Ne. 10) 

, ,·.It: would appear desirable that the term net profits ahould be used 
tQ'mean Only disposable. profits which r~maiD for dividend distri-
bution and for Reserves.· .. ' The Committee suggest, that the matter 
regarding the computation' of net profits by the public Wldertakings. 
maybe examined, by Govemment in consultation wlth. Comptroller 
and Auditor General with a view to lay down a Wlifofm procedure-
to be followed in all public undertakings in this regard. (Para 26). 

REPLY OF THE GOVZRNMZNT 

The recommendation has beenaceepted and necessary instruc-
~ions have been issued in the Ministry of Finance (Department· of 
Expenditure) O.M. No. F. 3 (1) -PC/62,dated 3rd August, 1963. 
(Appendix III); , 

[Ministry of Steel and Heavy Indu.trie8 (Deptt. of !Heavy Industries) 
D.O. letter No. Ferts. 13 (7) /60. dated 16th March, 1964]. 

, . 
Recommendation (Serial Nos. 11 and 12) 

The Committee feel that it should not be difficult to lay down 
limits of normal shortages for raw material and finished goods ot 
the company when the Company has been in existence for nearly a 
deeade. 'They recommend that the limits of sh()rtages for various 
items should be fixed without any further delay. They would als!> 
suggest that since the losses on physical verification of stock amount-
ing to Rs. 16 to 17 lakhs in a year are apparently very high, the 
matter may be thoroughly investigated in order to find out and 
correct the defe~s, if any, in the eXisting procedure for custody and 
control of ~tocks. (Para 28). 

,%e 'CommHtee suggest that the reasons'for the abnorinalwastage 
of"gypsum may be ih1'eSttgated. (Para SO). 

REPLY OF 'rHEGOVJltNMENT 

The stocks are physically verifted at the close of every financial 
year by surveying. Djffer~nces, occur between . these physically 
a_sed stOcks and the book stockS 'mainly on account of the fo116w-. . ~ in, reasons:- . . 

(1) Physical almessment,of s~ks"of,raw materllls, Ultegypsum. 
and coal is made. by measuring the dimensions of the 
heaps and w~rking out their .vo~e. , As th,e heaps' aH 
not of a regular geometric shiPe' (norf$ It ~bl'; to 



. , 

(ii) 

,7 

IDa¥ tbem) .,the volume 10 determined would be sub-
ject to large errors. The weight of material in a heap 
is thendetermin~d o:n.the basis of the bulk den.aity. 
The bulk dertsity naturally varies widely depeding upon 
the size range of the material and the degree of homo-
geneity existing in the heap. This again introduces a 
certain percentage of error. 

There were no weigh-bridgeS on' the wagon trippler line 
, to meuure the total quantity of gypsum,r~ived in 

wagons. Again at the Kavas and Uttarlai mines of 
the factory there is no weigh~ridge for determining 
the exactquanti1yof gypsum despatched. The Railwayi 
estimate the', quantity on the basis of rough volumetric 

, measurements. It is, therefore, not' very certain that 
the quantities given in the Railway Receipts are actual~y 
being received at SindrL . 

(iii) The consumption of coal and gypsum in the plant was 
,~ ,not being properly wei~ed and recorded., 

2. The following remedial measures have been taken:-

(i) A wdgh-bridge ,has been instal1~d(and is functioning 
from ~tober, 1961) at. the Gypsum Tippler line at 
Sindri an~i' all wagons received are being weighed ~t 
the weigh-bridgE!. Although the question of in.talll~g 

,a weigh~ridge: at Uttarlai Mines also had been taken 
up with, ,the ltanw'ays and the latter had prepared, ~~e 
necessary,designs, it has since been decided not to pro-
ceea with the' installation 8S' the Uttarlai Mines are 

,nearing .exhlilAJs~ion.,' How~ve{. the inspection at .. the 
time of loading has been tight.enedup and this has 
resulted in bringing down the shortages between des-
patches ~ receipts .to Jess than 1%. 

(U) ~ belt weigher has been Jnstalled for measuring and 
recording the exact quantity of gypsum supplied ,to the 
Sulphate Plant. This is in operation.meo, M.,., l86l. 
A weigher lor measuring coal. s~ppUed to' the Coke' 
Oven Plant has recently been received and aetlon to 
instal it is in hand. 

,~ . 
[MiniSitry tlf Steel '" H~af)y l.ndU8tri~B (Deptt. of H.avJ/ Ind~rie.) 

D.O. lett~r No. Fe-rt&. 13 (7) /60, dated the 9th 1,,11/, 1M3]. , 
. . ~. ". " . ,'\. • I . 
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Fu RTHu INFORMA'l'IOlf CA.J..LJi,. roi BY ~ CoiIriirna . . . 

~ limits of normal lIhortagel for raw material· and finished 
poets, if ally, laid down in pursuance of the recommendation may 
.beo intimatt'd. 

[L.1:.S. O.M. No. 16-PU/62, dated 4th October',l963]. 

REPLY Of' THE GOVERNMENT 

it, Wal,leelded'by the, Corpbration that 4% of the total quantity 
3f gyJMiun. despatched. may· be taken as normal 1018 in transit. A 
Weigtibridl~ for weighment of incoming gypsum has been installed 
in thetal~ry, with effect from 13th November, 1961, and since 
tbf:.n it han been pOssible to measure the actual lOSs in transit. At 
tlle momerlt, it does not exCeed 2 to 3% on. the average of the 
quantity d,espatched. It . may further be mentioned that losles are 
ascertained after a physical verlftcation Of the stOck at the end of 
t~ financial year: This verification is done by surveying and 
applying at factor .for eonv~rsion from volu~trie to mass measure-
ments. As the heaps are irre'gu18r in Shape and butk density at 
the material varies Widely, complete accuracy cannot be ensured . 

. As l'egi\rds ftnished products, 1 %. dust loss haa been prescribed 
as norm~l ION of ~mmonium Sulphate. But as regarda Double 
Salt and Urea. ·no such lil;nits have been laid down. Due to unsatis-
iactory keeping qualities otDouble Salt, it cakes up in storage and 
baa to be broken manually . before bagging. The other product, 
Urea, because of its hYlroacQPic character, absoroi moisture and 
decomposes Iradually into .Ammonia and. COS, LosIieS on this 
account will, therefore, depend on the period of st()rage. 

[MiniBt1'Y of Petroleum err . Chemical« O.M. No. Feru. 13('7)/80, 
_ted 15th April. 1964]. . 

It may please be stated· whether any limits of shortages have 
l*!l1 laid' doWn· in rHpeet of double ultand urea ,ner taking Into 
a«'Ount the factors mentioned in the reply. 

" , [L.s.S. O.M. No. II-PU/62, dated 13th pctober, 1963]. 

REPLy OF THE GOVERNMENT 

The limits of"sh~r~e, ~i~ _r~ ~ of do~ble salt and urea have 
. . ,. .... . 

not yet beea ftxed. Ji.owewr, shortaplex.ceea, if any, notir-ed in 
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physical vertfteation ~ thoroughlyinvest1pted .. A copy of the 
stock veriftcation results fo~ 1963-64 i. enclosed. (Appendiz IV). 

[MihiBtf'y of Pet1'Oleum eft CMmicall O.M. No. Ferra. (11) IS (7) /60. 
'dat~d 7th A,nl, 1966J. 

Recommeudation (Serial No. 13) 

While it maybe reasonable to expect the Company to maintain 
a margin over its immediate requirement. to provide for emergen-
cies, it does not appear necessary to hold stocks of store$ and spare 
parts· to the -extent of nearly three and a half times the vahle ot 
annual consumption. The Committee trwt that the management . 
of the concern wOuld examine the matter to determine the minimum 
requirements of stores and spare parts with reference to normal 
annual consumption. (Pa.ro 32). 

Ra-LY OF 'nIE GoVlR!fMENT 

The stocks of spare parts have no doubt shown an increuinc 
trend. This is due to the agina of various items of equipments in 
the factory and increued cOJUum'ption of spare parts for the proper 
\o1p-keep of the equipments. One -of the main reasons for over-' 
atoekm, of .res is the delay in obtaining quotations and delivedes 
of stores from abroad, which to a large extent inft.uences various 
Departm&ntal otft.cers to indent for ample Sparel to be on the sate 
lide., SteP' have been taken to exercise rigid acrutmy of all mate-
·rial inments to ensure that only the minimum quantities are ordered. 
UDwanted .leek. are betn. offered to other units where they could 
be w.ed. Others are being sold or auctioned. 
[Mini.t'1l of Steel & HeG"", IndUBtrWs (Deptt~ oj Heav" Indtutrie,) 

D.O. lftter No. hrt.I. 13 (7) ISO, elated 8th 1UM, 1963]. 

FmTHJ:R IN'P'ORMA 'MON ~ FOR BY 'J'HZ COMMIfta 

It may pleQe be stated whether any maximum and mini~\Jm 
lhrifti of atocki have ~. fixed. .s is normally the caee· in other 
fndUltries. 

[L.8.S. O.M. No. 18-PU la, dated lkh October, 1904], 

Ra>Ly ar.TID GovDlfMJ:NT 
The maximum and minimu~ limits in respect of stores ha". 

been· Axed in consultation with thetechRieal authQrities taking tnto 
COnsideration the availability of stor~ •• rate of conslimpt'on etc. . 
[Jfini8tt'JI-of Pet1'Oleum & Chem4coZ,O.M. No. Fert •. (Ilh13 (7) 160, 

dated 7th April, 1_]. 
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Reeom~endation (Serial No. 17) 

The Committee are surprised that despite their recolnmendattca 
tor introducing a proper cost accounting ,system 5. years ago the Com-
pany has not yet. done it. They trust that the Board of Directors 
would arrange to introduce an effective cost accounting system in the 
Company before 'long (para 38). 

REPLY OF THE GOVERNMENT 

There appears to be some misunderstanding in regard to the cost-
ing systeOl' at Sindri. In fact arrangements for cost .accounting have 
existed ever since the formation of the Com~ny. The . Estimates 
Committee recommended in their First Report, (Second Lok Sabha) 
19:>5-56, that proper cost accounting should be done and the actual 
cost of production of each bye-product should be worked out. They 
were informed in the Ministry of Production O.M. No. Fy. 1.13 (1) / 
55 dated the 14th February, 1956 that it was already being done in res-
pect of Ammonium Sulphate and the various intermediate products. 
In respect of the bye-products of the Coke Oven :Plant 'the procedure 
followed was explained in the Ministry of Commerce and Industry 
O.M. No. Ferts.13 (1) /58 dated the 2nd June, 1960. The whole system 
of cost accounting of coke and bye-products of the Coke 0Yen Plll1t 
of the Sindriwas examined by the Chief Cost Accoun'tlng Offteer in 
February, 1961. He has made certain suggestions and recommenda-
tions. for the proper coating of these items. A copy of his report is 
enclOsed (not printed). The recommendations made in the report 
have been accepted and the mana'gementhas been asked to fbllow 
them. . 

.. ' (', 

[Ministry of Steel ana HeQ.YY ~¢U8tries, (PeP,!-rtment ·of Heavy In-
dustries). D.O. letter No. Ferts. 13 (7) /60 dated the 9th June 1963]. 

Recommendatio~ (Serial No. 18) 

. The Committee. trust that vigorous attempts would· be' made to 
rationalise s~aff strength. They feel that the test of effici~Y·Qf,a.n 
Org~~isa~ion is t~aJ it, shoJ,lld ~e al?le to cope )Vith the increase in pro-
duction without an eqUiva'ent increase in its statt strength (para 40). 

REPLY or THE Go~ 

. A. Technical Manpower Commit~e 'was appointed to asse.m ~~ 
make recommendations OD. .the correc~ strenith of. the perSOllll:C~ in 
all ranks in Sindri's Technical ~rtments. This Committee had on 
ft, in addition to the C~ratiOnr~ senior' _ tec;"lliici~s. two outSide 
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ex:perts-Shri Bhagavat of Tata Chemicals and Shri J. H. Doll who 
was Sindri's Maintenance Superintendent till some years ago. The 
CQl'IUllittee has inter aUa recommend~d that the strength of stat! in 
the Technical Divisions sho1lld not };Ie· more than 6,264 against the 

. sanctioned strength of 8,021." The surplus posts are being aholished 
.. with the co-operation of the Labour Union and their incumbents are 

being offered employment in other units of the Corporation. 

, On the non-technical and ad:ninistration side a firm of eftlciency 
experts (Messrs Robson Morrow and Company) have been engaged 
to study work loads in relation to the staff currently employed in ~bout 
Cl dozen Departments to start with. Their report is awaited. . 

tMinistry of Steel elnd Heavy Industries (Department of Heavy In­
dustries) DD. letter No. Ferts. 13 (7) /80 dated the 9th June, 1963]. 



CHAPTER UI 
RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 

DESIRE TO PURSUE IN VIEW OF GOVERNMENTS 
REPLY 

Recommendation (Serial No. lA) 
. It is a matter of regret that though the committee had fairly de-

tailed discussions with the representatives of the Ministry and the 
Company on the 9th November, 1960 regarding the reasons for short-
fall in production, none of them referred to the appointment of the 
Expert Committee headed by Dr. Hussain Zaheer to investigate the 
reasons for set back in production in the Sindri factory (para 5). 

REPLY OF THE GOVERNMENT 

As already explained in the Ministry of Commerce and Industry 
a.M. No. Ferts. 13 (7) 160, dated the 28th March, 1961. there was no 
deliberate intention to conceal the fact that Dr. Hussain Zaheer had 
undertaken a detailed investigation into the reasons for the fall in 
production at Sindri and that he had prepared a report after his in-
vestigation. 

[Ministry of Steel and Heavy Indu.stries (Department of Heavy 
Industries) D.O. No. Ferts. 13(7) /60 dated 9th June, 1963] 

Recommendation (Eerial No.8) 
Considering that the Company has ~en in existence for nearly a 

decade the Reserves built up by it cannot be considered satisfactory 
(para 23) 

REPLY OF THE GOVERNMENT 

The amount of Rs. 181.77 lakhs referred to in this paragraph as the 
balance of reserves and surplus of the Company as at the end of 1958-
59 is made up of the balances lying in the capital reserve, general 
reserve and the undistributed surpluses as per the Appropriation Ac-
counts. In addition to these surpluses, the Company had built up a 
development rebate reserve, a taxation reserve and reserve for repairs 
and renewals as under:-

(a) Development Rebate Reserve 
(b) Taxation Reserve 
(c) Reserves for Ref airs and Renewals 

12 

Rs. 
37,81,026 

1,00,00,000 
2,55,84,546 

3,93,65,572 
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TIle balances in the above reserves are also in the nature' of sur-
pluses as no liability existed against them. If these reserves are also 
taken into account, the total amount of reserves, as on 31st March, 
1959, would be Rs. 5.75 crores over a period of seven years. These 
reserves have been built up after paying a total dividend of Rs. 3.57 
crores, during the period 1954-55 to 1958-59. Had the retention prices 
allowed to the Company been kept at par with the prices of imported 
fertilizers. it would have been possible to increase the amounts of 
reserves and surpluses by an' additional amount of Rs. 3.90 crores, so 
that the total amount as on 31-3-1959, would have been Rs. 9.65 crores 

[Ministry of Steel and Heavy Industries (Department of Heavy hi-
dustries) D.O. letter No. Ferts. 13 (7) /60, dated the 16th March, 
1964]. ' 

FURTHER INFORMATION CALLED FOR BY THE COMMI'M'EE 

The figures of various reserves built by the Company during ea~h 
of the years subsequent to 1958-59 may be furnished. 

[L.S.S.O.M. No. 16-PU/62, dated 13th Uctober. 1964] 

Rm>L Y OF THE GOV&RNMJ:NT 

The figures of various reserves of the Corportaion built out of the 
profits of ,Sindri and Nanga! Units during each of the years subsequent 
to 1958-59 are given (Appendix V). As appropriations to the various 
reserves, after the formation of the Corporation, have been made out 
of the combined profits of the two units, it is not possible to bifurcate 
the reserves in respect of Sindri Unit only. 
[Ministry of Petroleum & Chemicals. O. M. No. Ferts. (ii) -13 (7) /60 

dated the 7th April. 1965.] 

Recommendation (Serial No. 14) 

. The Committee are distressed to find that although the Gas Plant 
was installed in 1954 the management did not lay adequate spare 
parts for it even though the value of their inventory stocks came to 
Rs. 337 lakhs (para 33). 

REPLY OF THE GoVERNMENT 

Spare parts required for the repair of the Gas Generators are 
major ones like Spur ring, Grate Table, etc. These spares are costly 
items and were not obtained in large numbers earlier because it was 
not anticipated that they would requir~ replacement after a short 
period of operation. In fact these parts would not have worn out if 
the Gas Generators had been supplied with the correct type of coke. 
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This could not be done due to non-availability of the required 
quantities of the right type~ of coal for making coke .. There was, 
therefore, mechanical troubles in the generators and the ash 'removal 
grates wore out earlier than. expected. When this came to notI~ 
the management Initiated action to p~o~ure the spares. 

[Ministry of Steel mtd Heavy Industries (Department of Heavy In­
dustries D.O. lette'l' fio. Ferts. 13 (7) /60 dated 9th June, 1963]. 

Recommendation (Serial No. 18) 

The Committee are unable to 'appreciate why commercial under-
takings like the SindrI Fertilizers and Chemicals Ltd. should allow 
large out'standings of· bodk debts to accumulate especially when the 
bulk of their products is sold to the State Governments. They con-
sider this unbusinesslike particularly when the undertaking had to 
borrow Rs. 88 lakhs from the State Bank of India for thea- working 
expenses in 1958-59. The Committee recommend that suitable action 
to bri"ng down the Book debts' should !he taken -by the Concern. 
(Para 37) 

lb:PLV OF mE GOVERNMENT 

Of the amount of Rs. 358 Itdths'refetred to as "Book Debts" only 
a sum of about Rs. 236 lakh~ actually.repre$ents "Book Debts". the 
balance of Rs. 122 lakhs being 'Advances'. 'The major items (over 
Ri. 10 lakhs) included in the Book Debt of Rs. 236 lBIms·· are the 
following: .,...... 

Rs. in lakhs 

(I) Due from MinistrY of Po ad and Agriculture on account 
of sale oUertilizer 171 

(2) Due fr,)m Damldar Valley Corporation for electric 
p lwer suppli ed 22 

(3) Due fr-:>m A.C.C. f.)r chalk sludge suppiied 14 

Total 213 

The arrangement with the Ministry of Food. and Agriculture is 
for 90% bills being paid on presentation'along with proof of des-
patch. The 10% bills have to be submitted after obtaning the 
consignees' receipts or after following the detailed procedure pres-
cribed for payment of 10% claims without consignees' receipt. The 
normal time lag between the date of despatch of fertilizers and 
payment of the 90% bills works out in practice to about 30 days. 
As far as the 10% bills are concerned the average time lag is of the 
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«der a.:-6. monthS. Takinl the appr01d.roate· sales to be of the order 
of RB. 10 crores a year, even by a very rough and readyealcula'tionit 
can be seen that the outstanding as on anyone date is likely to be as 
under.-

Rs. in crorea 

90% billa in respect ofsay 30 days despa£chea 0.7S 

10% bills in respeCt ofapproximaiely 4 monthll deapatchea 0.33 

Total 1.08 

This alone would account for a normal outstanding of approxi-
mately Rs. 1.08 crares under book debts. In the year ended 31-3-195Q, 
however, there was an additional factor that contributed to increase 
the book debts. by as. 33 law. Sindri were granted an increase in 
price at Rs. 10---.per ton on despatches of Sulphate of Ammonia 
during the year ended 31-3-1959. This price increase was actually 
sanctioned on 3-9-1959. Nevertheless. it had to be adjusted in the 
accounts for the year ended 31-3-1959 though the I1'elevant bills were 
raised only at a very later date. In addition to the above there was 
a case of Sales Tax Reimbursement of Rs. 7 lakhs for which Sindri 
raised a bill in March 1959, and payment was received in March 1960. 

As regards the Da~r Valley Corpo~ation the outstanding of 
Rs. 22 !akhs mainly consists of amount recoverable from them on 
account of power supplied to them. There was a dispute between 
the company and the D.V.C. on the rate at which electricity supplied 
to them had to be charged and the matter was referred to Arbitration. 
The outstanding has since been cleared. 

As for the .Associated Cement Co., the outstanding was mainly on 
aeeount of:--. 

RI. 

Chalk Sludge • 

Haulage & Taulage ChafF' 

These are normal trade debts. 
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-The main items under 'Advances' (items over RI. 10lakhs) are 
the following:-'-

(0 MIs BabcoCk and wilcox of India Limited 

(in Mis Montecatini and Ansaldo 

(iii) Pay and Accounts Officer, Works, Housin, and 
Supply .' 

Total 

Ra. 

32,53,951 

30,58,032 

Two orders had been placed on Mis Babcock and Wilcox for 
supply and erection of a boiler and extension of a boiler house. The 
terms of payment were that 90% value of the imported materials' 
would be paid against Railway Receipt and the balance was to be 
paid after completion of erection. The payment made up to 90% 
against Railway Receipt was treated as an advance, as the erection 
had to be done by the same supplier. This was subsequently 
adjusted in 1959-60 account on completion of erection and commis-
sioning' of the boiler. 

With the approval of the Government of India a sum of Rs. 78 lakhs 
was advanced as a loan to Mis Montecatini to be adjusted against 
their contract for the Sindri Expansion Scheme. This was adjusted 
from time to time against the rupee payment due under the terms 
of the contract. On 31-3-1959 the advance outstanding on this 
account against Montecatini was Rs. 30,58,032/- This balance was 
finally adjusted by January, 1960. 

For purchase of stores etc. against orders placed on Director 
General (Supplies and Disposals), Sindri were required to make 
advances to the pay and Accounts Officer, Works, HOUSing and 
Supply from time to time to be adjusted against future supplies. 
The outstanding of Rs. 10,56,980/- as on 31-3-1959 stood fully cleared 
by December, 1959. 

In view of the position explained above the Book Debts including 
Advances as on 31-3-1959 ~ot be considered excessive. 

[Ministry of Steel and Heavy Industries (Department of Heavy In­
dustries) D.O. letter No. Ferts. 13 (7) /60 dated 9th July, 1963]. 
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Reeommendatioa (Serial No.1') 

The Committee feel that the system of ez-gra:tia. payments is not 
desirable and that such payments should be related to the output III 
far as possible. 

They trust that Sindri would be able to introduce before long a 
scientific system of incentive wa~es (paTas 41-42). 

RI:PL Y OF THE GoVERNMJCNT 

The question of introducing incentive award shcemes related to 
productivity in all public sedor undertakings is being examined by 
Government. Various Committees and teams of experts have gone 
into the question and submitted reports. A Bonus Commission has 
also been set up by Government and its terms of reference include 
the question of payment of bonus in some of the industries estab-
lished in the public sector. A decision on the question of introducing 
an incentive bonus scheme at Sindri will have to await a decision by 
Government on the general question. 

[Ministry of Steel and Heavy Industries (Department of Heavy In­
dustries) D.O. letter No. Fens. 13 (7) /60 dated 9th June, 1963]. 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

The latest position regarding the introduction of incentive schemes 
in public sector undertakings generally and Sindri in particular may 
be stated. 

(LSS O. M. No. 16-PU /62 dt. 4-10-63) 

RI:PI. Y OF 'I'HE GOVERNMJ!:NT 

The Bonus Commission has since submitted its Report which is 
under consideration of Government. This question will be further 
examined in the light of Government's decision thereon. 

[Min. of Pet. & Chemicals O. M. No. Ferts. 13(7)/80 dt. 15-4-64] 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

The amounts of ex-gratia payments if any made by the Corpora-
tion during the years subsequent to 1958-59 and the policy of the 
management in this regard may be stated. It may also be indicated 
whether the Bonus Commission in their RepOrt has taken such pay-
ments into account. The decision, if any, reached regarding the intro-
duction of an incentive bonus scheme as a result of recommendations 
of the Bonus Commission may also please be intimated. 

CL.S.s. O. M. No. 16-PU/62 dated 13th October, 1964) 
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-.REPl.Y ()J' THE Go~ 

_ The aIn.Qu,nts of cul hoc ea:-gratia payments made by the Corpora-
tipn for . the year 19~59 and thereafter are indica'ed below:-

Year 

1958-59 

I9S~60 

I~60-61 

1961-62 

I 962-6J 

Rs. in lakhs' 

Ex~Jfatia paymerl1B made 
to Sindri Workers . 

15.80 
11.58 
Nil 
Nil' 

11.09 
--_ .. _--------------_._ ... -.---

p 

The above ad hoc payments, equal to one months' salary were 
made to workers drawing pay upto Rs. 500/- on the basis of the pr0-
fits and .performance of the Unit. As regards 1963-64, the IIl:inium 
bonus of 4% of annual wages payable under the Bonus formula has 
been paid. In addition, ex-gratia payment has been made to workers.. 
of production Units drawing pay upto Rs.5OO/- per month to make up-
the total disbursement of bonus and ex-gratia payment equal to one 
months' pay, subject to an overall minimum limit of Rs. no/- and the-
maximum limit of Rs. 300/-. 
[Ministry of Petroleum & Chemical O.M. No. Ferts. (11):13 (7) /60, 

dated 7th April, 1965]. 

FURTHER INFORMATION CALLED FOR BY THE COMMITl'EE 

The justification for making ex-gratia payment to the workers in' 
1963-64 besides payment of bonus as admissible under the Bonus for-
mula and (ii) the decision taken regarding introduction of incentive 
award scheme related to productivity instead of making ex-gratia 
payments may be intimated to the Committee. 

(L.S.S.O.M. No. 14-PU /64 dt. the 3Td Nov., 1965)· 

REPLY OF 'l'HE GOVEIlNMDT 

(i) The payment of Bonus Ordinance, 1965, does not apply to the-
year 196:l-64 as appears to have been presumed by the Lok Sabha· 
Secretariat. Ordinarily, the Corporation would have diabursed e»-
gratia ad-hoc payment equal to one month'. wages to employees draw-
ing pay upto Rs. lSOOl- per month. However, payment of the minImum· 
bonus. ~t *% of annual wages (equivalent to about 141'70 days' salary) •. 
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recommended by the Bonus Com~ission was made to' the employees. 
of Sindri and Nangal Units drawing pay up to Rs. 16001- per month OD 
the basis of Government's let~rN'o. G. 16 (17) /64 dated 30th Novem-
ber, 1965 (Appendix VI). In' para (ii) (b) of this letter FCI was: 
instruc:ted al follows:-

"To those employees who' are drawing above Rs. 500 per month' 
and who were excluded from the ex-gratia payment last 
year for ,thatreascn,boDllS may be'p~ at the rate admis-
sible under the recommendations of the Bonus Commis-
sion'" 

As regards employees drawing'up to Rs. 500/- pel' month, the 
total payment disbursed (whether as part of Bonus Com':' 
mission's recommendations or not) amounted to a month'. 
wages, as in the previous year. 

(li) A production bonus scheme has been worked out for the pro-. 
duction units and is coming up for consideration of the Board of 
Directors of the Corporation. 

[Ministry of Petroleum & Chemical O.M. No. Ferts. (II) (13) (7):/' 
/60 dated the 10th December, 1965]. 



CHAPTER IV 

"RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITI'EE 

R~ommendation (Serial No.1) 

The production of ammonium sulphate (which is the principal item 
·of production) recorded an incre~sing trend up to the year 1956-57 but 
bas been declining from 1957-58; in 1959-60 it amounted to only 81 
-per cent of the rated capacity of the plant. Similarly, the production 
of Ammonia Gas and Coke also started falling down from 1958-59. In 
-no year has the rated capacity in respect of the main product of the 
factory viz. ammonium sulphate been reached (para 3). 

REPLY OF THE GOVERNMENT 

The Sindri factory was designed for an annual production of 350.000 
long tons of ammonium sulphate. This was based on an anticipated 
ammonia efficiency of 95.4 per cent. The figure of 95.4 per cent for 
ammonia efficiency was calculated on the assumption that gypsum 
from Daudkhel-khewra (now in Pakistan) with an average purity 
.of 93 per cent would be processed in the SUlphate plant. This meant 
that 0: 27 ton of ammonia would be consumed for the production of 
·one ton of ammonium sulphate. 

In actual practice, the factory had to process Rajasthan gypsum 
of relatively lower purity compared to Daudkhel-khewra gypsum. 

"To start with, Rajasthan gypsum supplies had an average purity of 
87 per cent but the standard of purity has gradually deteriorated and 
is now of the order of 80 to 81 per cent only. With the average purity 
at 87 per cent. the ammonia efficiency was about 90 per cent; in other 

words O· 288 ton of ammonia was consumed per ton of ammonium 
sulphate. At present. with 80 to 81 per cent pure gypsum, ammonia 
effiCiency is never higher than 88 per cent and most of the time it 
averages 85 per cent. At 88 per cent efficiency ammonia consumption 
per ton of ammonium SUlphate would be 0.292 ton per ton of 
ammonium sulphate and at 85 per cent efficiency ammonia consump-
tion would be 0.302 ton per ton of sulphate. 

The designed capacity of the ammonia plant at Sindrl is 94,500 
Ionl tons per annum on the basis of an average daily production 

20 
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of about 270 tons for 350 days in the year. Assuming a theon:,tical 
100 per cent ammonia efficiency, this quantity of ammonia should 
produce 366,900 'long tons of ammonium sulphate, which would 
mean that O' 2576 ton ammonia will produce one ton 01 ammonium 
'sulphate. With 95.4 per cent efficiency anticipated by the manu-
facturers of the plant on the basis of Daudkhel-khewra gypsum of 
average 93 per cent purity the same quantity of ammonia would 
produce 350,000 long tons per year, the consumption of ammonia 
being 0.27 ton per ton of ammonium sulphate. With 90 per cent 
'ammonia efficiency (gypsum of 87 per cent purity), the production 
of ammonium sulphate from 94,500 long tons of ammonia would 
be 330.210 long tons. Assuming the availability of the same quan-
tity of ammonia, the production of ammonium sulphate would 
come down to 322,850 long tons with 88 per cent ammonia em-
ciency and to 311,830 tons with 85 per cent ammonia efficiency. It 
will, therefore, be clear that with the Rajasthan gypsum of not. 
more than 87 per cent average purity, the maximum production 
of ammonium sulphate that can be expected from the plant as 
designed is about 330.000 tons per annum. This production 
was achieved during the years 1956-57, 1957-58 and 1958-59. It will 
not, therefore, be strictly correct to say that the plant has n.ever 
achieved the rated capacity. 

{Ministry of Steel & Heavy IndU8tries (Department of Heavy In­
dustries) D.O. No. Ferts. 13 (7) /60 dated 9th June, 1963]. 

COMMENTS OF THE COMMITl'EE 

Please see paras 1-5 of Chapter I. 

Recommendation (Serial No.3) 

If the findings of the Expert Committee are correct" it would 
seem that the generators were worked beyond the normally per-
missible limits to keep up flagging production. This was obviously 
neither correct nor prudent. It has been somewhat of a costly 
mistake contributing to the loss in production and earnings on the 
one hand and avoidable damage to the plant on the other. The 
Committee trust that Government would investigate these aspects 
without delay not only with a view to fix responsibility but also 
to learn the necessary lessons and to guard against such lapses in 
this and other undertakings in. future (para 12). 

RI!!PLY OF THE GovERNMENT 

All the aspects relating to the 'fall in production at, Sindri 
factory in 1959-60 have been thoroughly investigated by the Ex-
perts Committee headed by Dr. Husain Zaheer referred to in reply 
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to para 8 above. The Committee has made certain recommen-, 
dations relating to the proper maintenance and operation of the: 
plant. These recommendations are being implemented by the 
management. 

It is hardly possible to fix responsibility for the lapses in the 
past. . This has to be attributed to the lack of experience of Indian 
personnel in operating major chemical plants. 

[Ministry of Steel & Hea.~ Industries (Deptt. of Heavy Industries). 
D.O. No. Fens. 13(7) 160 da.ted 9th June, 1963]. 

COMMENTS OF THE COMMrrrD 

The Committee are not convinced with the above explanation-
for not fixing responsibility for the lapses in the past. Inexperience-
of Indian personnel in operating major chemica~ plants cannot be aIll 
acceptable explanation for such major lapses. They feel that res-
ponsibility should have been fixed after a thorough enquiry into the· 
matter. 

Recommendation (Serial No. 'l 

It would appear that the Expansion Scheme has been encounte-
ring heavy weather from the very beginning. The Committee 
trust that the defects in the Expansion Plant would be got rectified 
by Mis Montecatini before long and the plants run at their rated 
capacity (para 15). 

REPLY OF THE GOVERNMSNT 

There was a standing offer from Me&&l'S. Montecatini to set right 
the defects in the Expansion Plants. This offer was on the under-
standing that, jf they were to succeed, the penalty recovered for 
short production in the plant should be re-imbursed to them. After 
considering the pros and cons of the proposal . the Board of DIrac-, 
tors of· the Fertilizer Corporation have finally decided that no fur·· 
ther consideration should be given to this offer. Instead, they 
have suggested the formulation of. proposals for changing over 
from the Gypsum process to direct acid neutralisation process for 
the manufacture of Ammonium Sulphate required for double salt 
production. The Management is examining the economics of such 
a proposal. 

The penalty of Rs. 19:50 lakhs recovered from Messrs. Monte-
catini for delay in commissioning the Expansion Plants was arrived 
at after 'protracted discussion with the Contractors and after allow-
ina for delay in shlpments due to the Suez crisis. 'ntis figure halt. 



21 

been aec~pted· by the Board of Directors and by the GoverrlDlent 
in full and final settlement of the penalty due todeilly. There is, 
therefGre, nothing more to be recovered from the contractors .. 

[Ministry of Steel & Heavy InduStries (Deptt. of Heavvlndustries) 
D.O. letter No. Ferts. 13 (7) /60 daed 9th Jun~, 1963J. 

FuRTHER INFORMATION CALLED FOR BY THE COMMI'ITEE 

, The decision ,reac.bed in' regard to changing over. from gypsum 
Pl"ocess to direct acid neutralisation process, together with the cost 
involved may be intimated., (LSS' O.M. No. 16-PU /62 dt. 4-10-63). 

,REPLY OF THE . GoVERNMENT 

A decision has been taken to change-over a part of the am-
monium sulphate production in Sindri from gypsum process to 
direct acid-neutralisation process and for this purpose, the Corpo-
ration has entered jpto a firm commitment for an off-take of 200 
tons of suiphuric acid per day, from Messrs. Pyrites and Chemi-
cals Development Company Ltd., who are installing a 400 ton sul-
phuricacid plant at Sindri, based on Amjore Pyrites. The cost in 
the ~hange';overhas been estimated by the Corporation at Rs. 5.58 
lakhs, including cost of equipment and working capital. This is 
exclusive of the depreciated value of equipment that would be 
rendered surplus as a result of the change-over to direct neu,tralisa-
tion process. 

IMinistry of Petroleum & Chemicals O.M. No. Ferts. 13 (7) /60 dated 
15th April, 1964]. 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

It has been stated that a decision . has been taken to change 
over a part of the ammonium sulphate production in Sindri from 
gypsum process to direct acid neutralisation process. However, 
during the discussion which the Committee on Public Undertak-
ings had with the officers of Sindri Factory ,at Durgapur on 31st 
July and 1st August, i964, it was s~ted that the question of change-
over to direct acid neutralisation process was still under considera-
tion. The exact position in the matter may please be intimated . 
.(LSS O.M. No. IS-PU dt. 17-8-64). 

REPLY OF THE GoVERNMEl'f'l' 

Letter No. Secy/HQ/1 (7)B/64/3531 dated 23rd September, 1964 
from the' Fertilizer Corporation of India Ltd, as reproduced below 
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explains the latest position. in respect of the change-over to suI-
phuris acid process from gypsum process.. 

[Mini8try of Petroleum & Chemicals O.M. No. Fens. II-13 (7) /60 
dattd the 24th September, 1964]. 

"The position regarding the change-over to direct neutralisa-
tion process is given below:-

1. As a first step it was de~ided that ammonium sulphate 
required for 'Double Salt manufacture, will be made 
by direct neutralisation with sulphuric acid. For the 
purpose a firm commitment had been made on Mis. 
P.C.D.C. for purchase of 200 tonnes of sulphuric acid 
from their 400 tonne/day plant that Mis. P.C.D.C. are 
going to instal at Sindri. 

2. As a second step a complete change-over to sulphuric acid 
method has been decided upon. Mis. P.C.D.C. have 
been advised that we are agreeable for an off-take 
of another 700 tonnes of sulphuric acid per day plus 
or minus 10 per cent. 

3. The complete change-over to sulphuric acid process offers 
the following possibilities:-

Either, 

Direct neutralisation as such of all ammonia required for 
ammonium sulphate manufacture, 

or 

manufacture of phosphatic fertilizers with rock phos-
phate and sulphuric acid and manufacture of ammo-
nium sulphate again with by-product gypsum that 
will be available from the manufacture of phosphatic~. 

These are under consideration and a final decision is 
awaited. 

4. In the meantime Mis. P.C.D.C .. have written to us [Ref. 
D.O. No. PV/WM/SA (Genl) 63 dated the 7/9th July, 
1964] 

'The proposed 400 tonne per day plant at Sindri, for which 
global tenders had been called and a decision is likely 
to be finalised very soon, is likely to go into produc-
tion by the middle of 1966. The balance of your re-
quirements of 700 tonne per day may pe met by sul-
phuric acid produced from imported elemental suI-



phur i~ the first instance and this plant may be put.. 
into production by the end of 1966 subject to the ap-
proval of the Government. At a later date, the sul-
phur based plant may be changed into a plant based on 
Pyritc3 are or pyrrohitite depending on the develop-
ment of our other projects'. 

5. Our Board of Directors desired, at its meeting held Oil! 

17th of August, that categorical confirmation should 
be obtained of the above programme of Mis. P.C.D.C. 
within a month. The Board's feeling was that if MIs 
P.C.D.C. have any difficulties at aU about arranging 
for the extra production of 70& tonnes of sulphuric 
acid per day, it would be best if they were to go ahead 
with the installation of only a 400 tonne jday plant a. 
planned at present and leave it to the Fertilizer Cor-
poration to arrange for the installation of a further 
production capacity of 700 tonnes of sulphuric acid' 
per day as early as possible, the plant being so designed 
as to be able to process elemental' sulphur to start with-
and change-over later to pyrites-. 

6. Accordingly confirmation from M / s. p.e.D.C. haa been 
sought for and their reply is awaited." 

COMMENTS OF THI!: COMMI'I"l'EZ 

Please see paras 1-5 of Chapter 1. 

Recommendation (Serial No.5) 

While the Committee appreciate the reasons advanced for the-
low- turnover on the capital em}:1loyed, they feel that this is mainly 
au; to the production having not reached the required level (paf'a-
19). 

REPLY OF THE GOVERNMENT 

As already explained in reply to para 3 of the Report, with the 
lim;tations in regard to the quality of gypsum available from Rajas--
than, the maximum production of Ammonium Sulphate that could 
be expected from the Sindri Plant as designed is about 330,000 
tons. per annum. This production was achieved during the years· 
1956-57, 1957-58 and 1958-59; and it has to be noted that it is noT. 
possible to improve substantially on this production. 
[Ministry of Steel & Heavy Industries (Department of Heavy In-

dustries) D.O. No. Ferts. 13 (7) /60 dated 16th March, 1964]. 
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FURTHER INFORMATION CALLE!) FOR BY T~I: COMMI'rru 

The figures as well as the .ratio of totai capital net worth and 
,net working capital ~o sales duriJ?g each of the' years subsequent 
to 1958-59 maybe fu~nished. . 
{L.S.S. O.M. No. 16-PU /62, dated the 13th October, 1964]. 

REPLY OF THE GOVERNMENT 

. A statement. showing the total share capital net 
working capital and their ratio to sales, during each 
1~9-60 to 1963-64 is enclosed. (Appendix VII). 

worth, net 
of the years 

{Ministry of. Petroleum & Chemicals Q.M. No. Ferts., (ii) 13 (7) /60 
. dated the 7th April, 1965]. 

COMMENTS OF THE COMMITTEE 

Plea~e see paras 1-5 of Chapter; L 
','! . Recommendation (Serial No.6) 

The percentage of net profits (before tax and interest) to the 
total capital and of net profits (after ~ and interest) to the net 
worth indicates that the rate of profitability of the Company is 
low~ (para 20). . . 

REPLY OF TilE GOVERNMENT 

The rate of profitability depends to a large extent on the price 
'secured for the products of the factory. The retention price allow-
ed to the Sindri factory during the period from 1952-53 to 1958-59 
was determined by Government on. ad ho,c " considerations. The 
'Prices determined from time to time had no direct relation either 
'ta market conditions or to the imported price of fertilizers. If the 
'1letory had' been anowed 'a' retenWm price equal to the iW'jiO!'!e'~ 
'Price during this, period, the additional realisation f~m sales would 
h:lVe amounted to Rs. 3'90 crores, as detailed below:- ;M?~ 

Rs. in crores -----
Value realised Value at, 

Year Total Sales at retention . impor«:d. Additional 
(fons) Price Price realisation 

I ~ 3 4 5 
1952-5] 1,78,8-57 $.92 6'56 0,.64 
19S3~S4 2;70,266 7·74 1·97 0.23 
1954-55 3,39,686 9·29 10.19 0·90 

.I9SS-S6 3;17.093 ~L56 9·rr, loU 



27 

J 2 3 S 

1956-57 3.61,082 9·82 II·55 1.73 
1957 58 3,29,829 9. 23 10·55 I.p 
1958-59 3,32,503 9: 64 7. 61 2·03 

21,29,316 60.20 64·10 3·90 

This addibional realisation spread over a period of seven yelU'lJ 
would have meant an increase in the profitability by 3' 3 per cent 
on the share capital of RI. 17 crores. . 

[Ministry of Steel & Heavy Industries, (Deptt. of Heavy Indust­
ries), D.O. letter No. Ferts. 13 (7) /60, dt. 16-3-64]. 

FURTHER INFORMATION CALLED FOR BY THE COMMI'n'D 

The figures of total sales, value realised at retention price, value 
at imported price and additional realisation 10 lespect of each year 
subsequent to 1958-59 may be furnished. 

[L.S.S. O.M. No. 16-PU /62, dated the 13th October, 1964]. 

REPLY OF THE GOVF.RNMENT 

A statement indicating the sale value realised at retention 
prices, the value of imported prices and the difference for the years 
1969-60 to 1963-64 is enclosed (Appendix I). 

[Min.istry of Petroleum & Chemicals, O.M. No. Fens. (ii)-13 (7) /60, 
dated the 7th April. 1965]. 

COMMENTS OF THE COMMI'l"l'EI: 

Please see paras 6-7 of Chapter I. 

Recommendation (Serial No.9) 

In the Committee's opinion, a public undertaking should not 
oniy give a reasonable return on the capital after providing for 
depreciation and reserves, but also provide funds for expansion. 
Alternatively, the undertaking should be in position, after a speclfted 
period, to redeem from its accumulated funds its capital which 



can be utilised by Government for other purposes. The Sindri 
Fertilizers and Chemicals Ltd., has not so far been able to meet 

. these requirements. The Committee hope that ihefuture working 
of the undertaking would satisfy these requirements (para 24). 

REPLY OF THE GOVERNMENT 

The Committee's observation is being brought to the notice of 
the Company. It may, however, be mentioned that results would 
d.ad upon how the retention price is fixed. 

[Ministry of Steel & Heavy Industries (Department of Heavy Indust­
ries,D.O. ktter No. Ferts. 13 (7) /60. dt. 16-8-64]. 

FURTHER INFORMATION CALLED FOJl BY THE COl\iMI'rrEl!: 

The policy of the Government in regard to the opiniotl eXFes-
sed by the Committee in this paragraph i.e. "a public undertaking 
should not only give a reasonable return on the capital after pro-
viding for depreciation and reserves, but also provide funds for 
expansion; alternatively the undertaking shoUld be in a position, 
after a specified period, to redeem from its accumulated funds, its 
capital which can be utilised by Government for other purPoses, 
'may be stated." 

[L.s.s. O.M. No. lS-PU /62, dt. 13-10-1964]. 

REPLY OF THE GOVERNMENT 

A reference is invited to paras 18 & 59 of Chapter VI of the 
Third Five Year Plan and para 86 of the Annual'Report on1he 
working of Industrial and Commercial undertakings for 1962-63, 
which lay emphasis on the surpluses of public undertakiDgs. In-
ternal resources generated by public undertakings are also taken 
into account while determining the capital funds to be provided 
for each project from the Central Government budget. 

[Ministry of PetroLeum & Chemicals,O.M. No. Ferts. (11)'-13 (7) /60, 
dated 4-12-1964]. 

COMMENTS OF THE COMMlTl'EE 

The Committee haw deaU with tlle question. of contribution of 
Fertilizer CorpOl'lKion of India in parllil 292-280 of their Sixth Report 
{J.964..65). They wowJd ploU'Btie tlH8 matter in their 'Action T_en' 

Report on the Sixth :Report. 



• 
~dation (Serial No. 15) 

The Committee regret that in spite of the reeomrn~dati«t. a yean 
agU ftrt th~ compUation of a list of spares imported by the company and 
ita ~ulation to ~ Indian Manufacturers hothing lias l1eb \folie fh 
this direction and it is proposed to take up the matter on1:y liow. They 
trust that Government will take action in the matter at least now. 
(pc&ra 36). 

REPLY OF THE Go~ 

The suggestions made by the Committee in regard to indigenous 
manufacture of splres have been gone hito by the Sindri Management. 
They have drawn attention to the fact that normally it is not the prac-
tice in any chemical factory to take tip the mantifacture of machinery 
spare parts. The reasons are the following:-

(i) The material of construction of the spare part is not usually 
known. Special grades of steel and alloy are used in thp 
manufacture of the Spare parts. Such steels and alloys are 
not readily available in the market. 

(ii) The manufacturers never supply complete dravtil'tgs of the 
spare parts. TheY do not also gi'l/e detailed spee1f\cati'Ons in 
matters Sllch as tolerances, heat treatment, ~tc. 

(iii) It is not eCo'ndmfcal to manUfacture spate parts as the re-
placements are not sufficiently large. Indigenous manufac-
tilrers are usually reluctant to take up th~ m81'1Idacture of 
single items. 

A distinction must be made between machinery spare parts for (I 

clat!lnical plant and components of a machine which is being Pr'odtteed 
for sale. A good example of the latter would b~ the Lath'i!s produeM 
at HMT, Bangalore. It is good to encourage the manufacture of corn'-
pbrJents as it is 1'lS'aally uneeonomical to manufacture small items in a 
1arge plant. The usual practice is to sub-contract the manufacture of 
components to amall manufacturers. It would not be correct to extend 
the same principle to spares of a chemicai plani, as the effort required 
to b~ mAde and tM cost involved are PrObibitive. The tiormat praatlce 
is to {to back to the ottiinal manufacturers for buylng spare parts 
reqiurea as r$lacernenis. 

1'l'e\'ertheiess, Sfndti has been ari"ilngin, fCir the manufacture at • 
tlUrt'lbetof items where tlie ihafe1tllJs ,Of. Ct7MtniOttoh are IE:MWn, tfle 
Gta'tvtngs c:'aft mil}" be p~ed 8Wd MbticM!(M Uftdertak8n. Some of 
6_ items are riiMf~ in Siiid~i·1I 0""' Wotltsfso, while othets are 
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ordered on outside suppliers. A list of a few impo!tant items is en-
closed (Appendi3: VIII). 

[Ministry of Steel & Heavy Industries (Department of Heavy Indus­
tries) D.O. Letter No. Ferts. 13 (7) j6{) dated the 9th July 1963] •. 

FURTHER INFORMATION CALLED FOR BY THE COMMITJ'EE 

Please state whether a list of spare parts imported by the Com-
pany had been compiled and circulated to the Indian manufacturers. 

[L.S.S. O.M. No. 16-PU /62 dated 4th October 1963}. 

REPLY OF THE GOVERNMENT 

Items. of spares which are available in the country are not import-· 
ed. Most of the spares required for equipment, are however, of a 
proprietory nature for which manufacturers do not supplyfabrica-
tion drawings and details. There is, therefore, very little scope for 
getting these spares manufactured in India by the Indian manufac-
turers. Moreover,. the number of individual items consumed, per 
year, are few and fabricators are, therefore, reluctant to take up' 
their manufacture. 

[Min.. of Pet. & Chemicals O.M. No. Fer,ts. 13 (7) /60 dt. 15-4-1964]. 

FURTHER INFORMATION CALLED FOR BY THE COMMITI"EE 

From the further information furnished under the Ministry's 
O.M. No. Ferts. 13 (7) /60 dated 15th April. 1964, it is noted that most 
of the spares required for equipment are of a proprietory nature for 
which manufacturers do not supply fa'brication drawings and details:.. 
Government policy in this regard may be stated. 

[L.S.S. O.M. No. 16-PU /62 dated 13th October, 1964) 

REPLY OF THE Go'vERNMENT 

It is difficult to get fabrication drawings and details of items of 
proprietory nature if these are to be produced only as replacement 
spares, the requirements of which are varied and limited. It may. 
however, be possible for the Indian enterpreneurs to take up the 
manufacture of spare parts of proprietory nature as well, in cases 
where they would have already taken up the production of the main 
equipment in collaboration with the foreign firms. It is hoped that 
With the development of industries for the manufacture of maiD 
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-equipment, the need for, import of spares of proprietory nature also 
'would come down. 

:lMinistTy of Petroleum & Chemicals O.M. No. Fens. 13 (7) /60 (ll) 
dated 15th September, 1965]. 

COMMENTS OF THE COMMlTl'U 

Please see paras 8-9 of Chapter I. 

NEW DELHI; 
2nd March, 1966 

_Phalguna 11, 1887 (S) . 

D. N. TIW ARY, 
Chairman, 

Committee on Public Undertaking •• 
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APPENDIX U 

(Vide Chapter 11. 8. No.7) 

No. F. 3(S)-PC/62 

GOVERNMD'l' OJ' l!mu 

MINISTRY OF FINANCE 

(DepartmeJ1.t of Expenditure) 

New DeZhi-2. the 11th April, 1963 

OFFICE MEMORANDUM 

,t 

SUBJECT.-Policy to .. be followed by the Public Undertaki11Qs .. 
providing fO"l' depreciation. 

The undersigned is directed to enclose a copy of the reply &l~ 
to paragraph .7 of the 125th Report of the' Estimates Committ .. 
(Second Lok Sabha) on the Neyveli Lignite Corporation on the sub-
ject mentioned above. It is requested that pw,lic undertakiDgs ma'1' 
please be instructed to take necessary action on the 'llnes iadleated 
in the reply. The action taken may please he intimated to tlle Mi. 
istry in due course. 

Sd/- E. R. K. MENON. 

Under Secretary to the Gou.nlment of India. 

To 

All Ministries of the Government of !m:lil 

No. F. 3(5)-PC/62 

Copy' forwarded to:-

(1) The Departments of Economic Mairs and RJeveaue; 

(2) The heads of Divisions in the Department of ExpendltuN 
and Finance Representatives on Public Undertaldlaga. 

Sel/- E. R. K. MENON, 
Under Seey. to the Govt. of Ind& 
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APPENDIX UI 

(Vide Chapter II, S. No. 10) 

No. F. 3 (1) /PC/62 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Expenditure) 

New Delhi-2, the 3rd August, 1963 

OFFICE MEMORANDUM 

St1BJECT.-Uni!OT'Inity in the exhibition of tax provisions etc. in the 
Profit &: Loss Account of Public undertakings-12Oth 
Report of the Estimates Committee 1960-61 (Second Lok 
Sabha) on the Sindri Fertilizers and Chemicals Ltd. 

The undersigned is directed to refer to paras 25 and 26 of the 
120th Report of the Estimates Committee 1960-61 (Second Lok 
Sabha) on the Sindri Fertilizers &: Chemicals Ltd. (copy enclosed) 
wherein they have pointed out that there is no uniformity as regards 
the exhibition of tax proviSions, etc. in the annual accounts of Pub-
lic Undertakings. The Estimates Committee had siated that the net 
profits should mean only disposable profits which remain for divi-
dend distribution and for reserves. Accordingly, provision for obliga-
tory taxes and charges like income-tax: provision for doubtful debts 
etc. should rightly be a cl\arge on profits, these items being shown 
as the last item in the Profit and Loss Account to facilitate checking 
of the net profit before taxation. On the other hand, all appropria-
tions of profits e.g. transfer to Development Rebate Reserve, gene-
ral or any other reserves and proposed dividends etc. should find 
a place in the Profit and Loss Appropriation Accounts. After consul-
tation with the Comptroller and Auditor General and Department 
of Company Law Administration, it has been decided that a uniform 
procedure as recommended by the Estimates Committee should be 
followed by all Public Undertakings. 

II •. 1 
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2. It is requested that the Minist~ of Commerce and Industry 
etc. may kindly issue necessary instructions to the public under-
takings under their administrative control to implement this deci-
mon. 

Sd/- ;tl R. K. MENON. 
Under Sec'JJ. to the Got>t. of India. 

To 

All Ministries/Departments of the Govt. of India. 
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Al»PENDIX VI 

(Vi~ Chapter III, serial No. 19) 

Secretary, 

Government of India 

Ministty of Petroleum & C'hetnicals, !lew Delhi. 

No. G. 16 (17) /64. NovembeT 36, 1964. 

My dear Mukharji, 

Please refer to your D.O. letter No. A/HO/P /74 (11) dated 20th 
NOVember, 1964 about payment of bonus to employees of P'ertilizer 
Corporation of India Limited. Shri P. M. Menon, Secretary, Minis-
try of Labour &: Employment, has since clarified the pOsition in regard 
to the points raised by you as follows:-

(i) The recommendations of the Bonus CommiSsion are appli-
cable to the Fertilizer Corporation of India Limited. 

(ii) It is being considered, in consultation with· the taw 
Ministry, whether a suitable provision can be made in the 
legislation relating to bonus, for computation and payrnertl 
of bonus on a 'unit-wise' basis as against (company-wis' 
basis. On the assumption that there will be no difficulty 
in making the afore-said provision, action can be taken 
on the following lines:-
(a) Calculation may be made sepatately fOr each unit, 

on the basis of the recommendations of the Bonus 
CommiSSion, as accepted by Governmettt in regard' 
to the amount payable to employees dl"awing upto 
lb. 500 per tnonth. But if this amounl happens to 
be less than that paid last ~ar by way of ex-gra.tia 
payment, and if the profits ahd performance are not 
Ins than last year, the liligner amount may be paid 
Oft an e:lH1Ta.& basis. 

(b) To those ern1>loyees who are drawing Cove Rs. 500 
per month and who were excluded from the ex-gra.tia 
payment last year fot that reason, bonus may be paid 
at the rate admUi8ibl! under the recommendations of 
the Bonus Commission. 
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(ill) The question whether a scheme of produotion bonus abaU 
be introduced in additiOn to the Bonus CommiBrion.'s for­
mula being of general application to all PUblic Sector 
Undertakings, is_ still under consideration ot the Depart-
ment of Industry. You will hear from us in this regard 
as soon as a general decision has' been taken. 

2. I may add here that in' the Private Settor in some industries, 
Employers and Workers Orpnisntions have recently enteted into 
voluntary interim gonus settlements on the understanding that it 
will be subject to such further adjustments as lJiay be fouM neces-
sary in the light of the proposed, Bonus legislation. You may explore 
the possibility of some such interim Bonus settlements with the 
works organisations of your company. 

Shri B. C. Mukharji, 
Chairman. Fertilizer Corporation of India Ltd., 

New Delhi. 

Yours Sincerly, 
Sd/- NAKUL SEN. 
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APPENDIX vm 
(Vide Chapter IV, S. No. 15) 

Indigenous S'Upply of spare parts in place of previously Imported 
One, 

Gas Plant 

1.. Generator Grate Drive Rack and Pinion. 
2. Generator Grate. 
3. Generator Hydraulic pumps. 
4. Generator Ash Boxes. 
5. Grate Drive Worm and Worm shaft gear boxes. 
6. Stack Wheels. 
7. Charger Wheels. 

Sulphate Plc.tnt 

1. Fabricated U-Bend of Sulphate Plant. 
2. Down Comer Pipe of Sulphate Plant. 
3. Evaporator Regulating Pump. 
4. Chalk Disposal Pump. 
5. Grinding Mill Drive Motor. 
6. Table Drive gear box. 
7. Gear shafts and Pinions. 
8. Filteration Agitator Gear Box etc. 
9. All major gear boxes of the Sulphate. Plant. 

Urea, Double Salt & N / Acid Plants 

1. Most of the pumps. 
2; Cylinder Liners. 
3. Stainless Steel valves spindles. 
4. Troughing Idler and Return Idlers for Conveyors. 
5. Double Salt Mixer plates and shafts. 
6. Double salt Mixer Drive gear box. 

~mmonia Plant 

1. Cylinder Liners for compressors. 
2. Gear boxes of all Cooling tower fans. 
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M.,H. Plant . ;'Y'-A ... . 

1. Wagon Tipplers Screw Shafts and nuts. 
2. Coal Crusher Shafts, etc. 
3. Hammer Mill hammers 'and .hafts. 
4. Rubber Conveyor Belting. 
5. Troughing Idlers and Return Idlers of all conveyors. 

Coke Oven Plant 

1. Manganese Steel hammers for Hammer Milia. 
2. Flexible couplings for screw conveyor and quenching car . 

. 3. De-sulphuriser coils. 
4. Coils for Rectification stills. 
5. Coils for N apthalene Melting vessels. 
6. Rectification Column Ring and Trade. 
7. 50% and 95% Cooling condenser and Separator. 
8. Benzon Washers with lead linihg. 

Spare Parts Manufactured in Central Workshop 

Sulphate Plant 
1. Stainless steel trough for Chalk FUters. 
2. Stainless Steel Feed Tank.. 
3. Stainless Steel FiLtwate Tank. 
4. Stainless Steel Shafts, w~ng plates, etc. of the fGUo"ing 

pumps 
(~) Evaporator-Circulating pump 

(ii) Evaporator Regulating Pumps 
(iii) Chalk Dispoi;ai Pumps. 
(iv) Magna Pumps. 

5. Output shaft. (9" dia) of Grindiag Mill Gear Boxel. 
6. Base plates of slurry pumps. 
7. Footstep Bearings with housing of Reaction vessels. 
8. Chalk filter Agitator' links, pins, etc. 

Gas Plant 

1. Grate-drive vertical shafts alongwith bushes, neckrlngs and 
wearing plates. 

2. Grate-drive worm shafts with bushes, 
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3. Con1ea1 and thrust rollers alongwith pins etc., for gu 
generators. 

4. Feed roller casings of lean gas plant. 
5. Fabrication of Ash Box of Gas Plant. 

Ammonia PC4n.t 
1. Plunlrers of Pilot valves, oil unloader valves, etc. 
2. Worm wheels for gear boxes of cooling tower fans (both 

Montecatini & CCC fans). 

Mater£a.l Htmdling Plant 
1. Complete stainless steel salt conveyor (links, pins, bushes, 

etc.) of new bagging plant. 
2. Conveyor Drum Pulleys of various sizes. 
3. V-belt drive pulleys of crushers. 
4. Shaft for Gypsum Crusher. 

Double Salt Plan.t 
1. Mill Roller shafts. 

~\ 2. Shafts and Gears for Mixers. 
3. Stainless steel shafts for various pumps. 
4. Stainless steel pump brackets of Acid Pumps (N.A. Plant). 
5. Shaft for Boiler Feed Pump (Nitric Acid Plant). 
6. Shaft for condensate Extraction Pump (N.A. Plant). 
7~ Spare parts (Cans, brackets, levers, etc.) of Viscobeth dust 

collecting mechanism. 
Urea Plant 

1. 5th stage cylinder liners of C02 compressors. 
2. 3rd stage and 4th stage piston rods of compressors. 
3. Stainless steel pump shafts. 
4. Valve spindles (AlSI 316) stainless steel. 



APPENDIX IX 

(Vide Introduction) 

Aft4lt/Bil of the acticm taken btl Gooemmen.t on the recommendations 
ccmtamed in the 120th Report of the Estimates CommitUe (Se. 
cond Lok SGbha). 

1. Total number of recommendations made 20 

2. Recommendations that have been accepted by Govern-
ment [Vide recommendations Nos. 2, 7, 10, 11, 12, 

13, 17, 18J 8 
Percentage to total 40 

3. Recommendations which the Committee do not desire 
to pursue in view of Government reply [Vide recom-
mendations Nos. lA, 8, 14, 16, 19] 5 

Percentage to total 2S 

" Recommendations in respect of which replies of Gov-
ernment have not been accepted by the Committee 
[Vide recommendations Nos. 1, 3, 4, 5, 6, 9, 15] 7 

Percentage to' total 81 

, -
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